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In the Central Administttive Tribural 
Calcutta Bench 

OA N0.594/199E 
	

18-5-04 

Present 	Flon'ble Mr. N. Prusty, Member(J) 
Hon'ble Mr.M.K. Misra, Member(A) 

L. BarerjeeandOrs 

-Vs- 

B. Rly 

For the applints 	: None 

For the respondents 	. Mr.P.K. Akora, Counsel 

DER 

Mr.N.Pi4sty, Member(J) 

Nobody appears on behalf of the applicants even on 

the seond .11 during the course of the thy. None of the 

applints is also present when this natter is called. However, 

Mr.P.K. Arora, the learned counsell for the respondents is 

present. On 23-2-04 since nobody apared on beI- l.f of the 

applirits after sad demis of Samir Ghosh, learned counsel for 

the appiicnts, the applicai±s were di(-,cted to enge a suitable 

lawyer to conduct their case, .otherwie appropriate order shall 

be passéd on the next date. Inspitei of the above order, the 

applicants have not enged anybody o conduct their case nor 

anyone f the applicBnts i present, I  When this iretter as taken 

up. 

2. 	 In view of above, as itappears theapplints are 

no more interested to proceed wit -i the case. The bA is 

accordirgly dismissed for default. No order as to cost 

r(A) 	 Member(J) 


